FORMB
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and-Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SUMARROW IMPEX LLP

Sl. No. PARTICULARS DETAILS
() 2) , (3) ]
1. Name of the corporate debtor SUMARROW IMPEX LLP
2. Date of incorporation of corporate | 22-05-2019
[ debtor |
3. Authority under which corporate | Registrar of Companies, Ahmedabad under the Limited
| debtor is incorporated / registered Liability Partnership Act, 2008 ]
4. Corporate Identity No. / Limited | AAP3941
Liability Identification No. of corporate
. debtor _
5. Address of the registered office and | Registered office: 403-, 4th Floor, Eden Ceramic City, 8A-
principal office (if any) of corporate | National Highway, Lalpar, Morbi, Gujarat-363642
| debtor
6. Date of closure of Insolvency 27.10.2026
Resolution Process
7. Liguidation commencement date of | 28.10.2026
corporate debtor
(By order of Hon’ble NCLT, Ahmedabad Bench, Court-2 in
IA(Liq.)/8(AHM)2026 in C.P.(IB)/250(AHM)2024) (A copy of
the order uploaded on 29.10.2026)
8. Name and registration number of the | Bharti Jain
insolvency professional acting as | IBBI/IPA-002/IP-N01321/2025-2026/14545
| liquidator
9. Address and e-mail of the liquidator, as | 4378/B, GF, Prakash Bhawan, Ansari Road, Darya Ganj, New
registered with the Board Delhi- 110002
L ip.bhartijain@gmail.com
10. Address and e-mail to be used for | 4378/B, GF, Prakash Bhawan, Ansari Road, Darya Ganj,New_
correspondence with the liquidator Delhi - 110002
Correspondence Email-Id: ip.bhartijain@gmail.com and
| | cirp.sumarrow@gmail.com ]

Notice is hereby given that the National Company Law Tribunal, Court-2, Ahmedabad Bench has ordered
the commencement of liquidation of Sumarrow Impex LLP on 28" October 2026 (copy of the order
uploaded on 29.10.2026) under Section 33 of the Insolvency and Bankruptcy Code, 2016.

Reg No. IBBI/IPA-002/1P-N01321/2025-2026/14545

AFA valid till 30.06.2027

Date: 31-10-2026
Place: Delhi
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APPENDIX IV [Rule 8{1]1]

Asset Recovery Branch (55980), Almedabad ;
151 Floor, Rangol Complex Opp. Y 8 Hospital,

Bllisbridge, Asharam Aoad, Ahmedabad-Z80006,
E-mail : chin(E5598 3@ unicnbankofindia. bank.in

F[] 5 5 EE 5 I [] N N []T I I: E [For Immavabile Propedy)

‘Wheraas, The indersigned being the Authorised OMfficer of the Union Bank of
India, ARE, Ahmedabad under the Sacuritisation and Reconstruction of Financial
fssats and Enforcement of Secunty Interast {Second) Act, 2002 (Act Mo, 54 of 2002

Store, Shantivan Narayananagar, Paldi, Anmedabad di TR tarrad under Saction 1362} raad with rule 3ok the Secist
CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED ; ey ST I EERAE POV OTeATEU MINE RSN | T S IR 3 3 08 6 e A
| ¥ : KA | J Interest (Enforcemeant| Rules, 2007 issued a Demand Motice dated 141272023 celii
ﬁ;& CRO0a (¢, v ot Choa Crt, Super B, C548.C5, 4 ThirViKa st xat,Gindy Chenna600 032, T\, DEMAND NOTICE [SECTION 13{2)] TO BORROWER! GUARANTOR/IMORTGAGUR e e e Dt
DEMAND NOTICE Ref. AHMRO/RLFP/PALDIGANESH/DEMAND/2026-27 Date: 30.10.2026 mentianed in the notice being Rs. 22.48,124.88 (Rupees Twenty Two Lakhs Forty
UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF To, Eight Thousand Dne Hundred Twenty Four and Eighty Eight Paise Only| within &0
SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”) Bomrower ;1. Mis GANESH INDUSTRIES, PROPRIETOR - MR, RAJPUT ROHITSINGH RANJITSINGH day from the date of recaipt of the said notice,
Th?j ur;ﬂer;ig[nedd being the Auft?t?rized Officerfof CI(]oIagnangaIaTSI(q\ée)zstﬂﬁntAartld Fi(;lanl?ﬁ F({Jolmgqny L’Ejdb(the Sdeﬁlu?d (Cr)edit((i)r) REGISTERED OFFICE: A-10 Haridarshan Bungalows, Opp. Kamavati Bungalows. Beside Suraj The Borrower [ Guarantor having failed to repay the amoent, notice is herefy
unaer the ACt ana In exercise ot the powers conterred under oec. of the ACt reaa wi ulé o ISsued bemand Notice(s) under 1 _ sviento the Borrower / Guarantor and the public in ganeral that the undersioned hag
Sec. 13(2) of the Act, calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 Bungalows, Near Shalby Hospital, Near Ghanshyam School, Nikol — Narada Road, New Naroda, g:en Physical Possession of the gmpm":- demiﬁﬁm herein he*rn-:- i e.-.p:gén:is:e of
days from the date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is / are avoiding the service Ahmedabad 382330 avers coiarrait on Tircher kT il Section 4F of Sacton 13 of e 20 At asd
of the Demand Notice(s), therefore the service of notice is being affected by affixation and publication as per Rules. The contents of Sumrey Mo, 344/TB Mahavwwmagar, Hirawadi_Saijpur Bogha, Ahmedabad -352345 e b ; il o 3
Demand Notice(s) are extracted herein below :- FACTORY AT: Survey No. 364/7h, Mahavimagar, Hirawadi, Sapur Bhoga, Ahmedabad m;&tzﬁﬁules B of the Sacurity Interest (Enforcemeant} Rules 2002 on this 24th October,
Sr. Name & Address of the Sk ot - :mpnetur v MEE'HMZNHDHITSIHGH R‘ENJHSIHGH i Basi i Nea Hasni The Borrower / Guarantor / Morgagors in particular and the public in general is
INo. Borrower/s & Co-Borrower/s Loan Amt. | Notice & O/s. | Description of the Property / Secured Asset DITOWETF A-10 Handarshan Bungalm.n_‘:-., pp. Kamavali Bungalows, Beside Sura) Bungalows, Near shalby Hospital, hareby cautioned not to deal with the property and any dealings with the property will
Amt. Maar Ghﬂﬂ'ﬂh"'ﬂm E-'I:hDUI Mikod - Maroda Boad, New Nﬂm"‘!’mmmahad 382330 bt subtjact to the change of the Unbon Bank of India, Asset Recovery Branch for an
Loan A/C. No(S). : HL31AJR000217560 & | 5 = 15.10.2026 |All the peace & parcel of a Residential Flat No. Guarantor: 3. Mr. Rajput Ranjitsingh Ramshakalsingh [Guarantor) arnount of Rs. 22,48,124.88 (Rupees Twenty Twao Lakhs Forty Eight Thousand One
HL21AJR000150303 _ _|leds< Rs. B-602 on 6" Floor Having a Garpet area 59-89 Sq. Mortgagor  A-10 Haridarshan Bungalows, Opp. Kamavati Bungalows, Beside Suraj Bungalows, Near Shaly Hundred Twenty Four and Eighty Eight Paise Only) and interest at the contractual
1.Mr. / Mrs. Jadeja Rajendrasinh| 8S <=5 25.37 255/ Mtrs. + 3-00 Sq. Mtrs. wash area Built up Area 75- Hosoital. Mear Ghanshvam Schioot. Nikol - Naroda Read. New Naroda, Atimedabad 382330 rale plus cost, charges and expenses till date of payment (as2 recovery mads after
Natwarsinh  (Alias)  Rajendrasinh| = oSN | 00 47 Sq. Mt. in Building-B of the high Rise Building _ s Bl 2ol S b L Lo (Bbcc - S P « Eharg ; ; oy
Natwarsinh Jadeja Sa8S (Iljifl'eTlgf(Etsv namely “MERRYGOLD HEIGHTS” constructed on Deér Sir demand notica).
1 2.Mr. / Mrs. Jadeja Kailashha § w5~ Thirty Seven the NA land area 6058-00 Sg. Mtrs. of Plot No. 1 Sub: Notice issued under Section 132] of the Securitization & Reconstruction of Financial Assets & Enforcamant of DESCRIFTION OF IMMOVABLE PROPERTY
| Rajesndrasihn SES v situated at Revenue Survey No. 616/P5, TPS No. 24 Sacurity Interest Act, 2002, : . :
Add. :- B602, Merry Gold Heights, Behind| = S & & |  Thousand 4 oo b kP No. 81 City Survey Ward No. 18 City ] 4 . % e : . M tist Biook and Parcial ol Property heing Fiat B 5-005 o dth Fiooe in Bock Mo, 1;
Dwarika Village, Rajkot, Gujarat-360 001: |3 = 2 S| Two Hundred Survey No. 194461 in Sub-Dist. & Regi. Dist Rajkot You have availed fallowing Loans  Credil Facililies from our Paldi Branch from Bme ta time: adm. Abowt 58,65 Sg.mirs, Supear Built Up area in "Galaxy Rasidancy”™ schama along
Also At : Wing B, Flat No. 602, Opp. Hotel| == <N E %nﬁ"}"ai'gﬁ and >Bounded as - North : Flat No. B-601; South : g1, Nature of Interest and Rate of with undivided proportionate Land adm. 22.28 5q. mirs. of Survey No. 71372, Adm,
ADB, Off. 150 Ft. Ring Road, Railnagar, Merry| £ & = <t 09 1y0 2026 Margin then Building-A; East : Margin Then building No Loan No. Loan/Limit Principal other charges Total Liability inisrest 8601 Be.mitrs. ar thereabout situate king and being st Mouje - Narada, Taluka - Asarva,
Gold Heights, Rajkot, Gujarat-360 001. -4 3 e D; West : Stair passage then Falt No. B-603. ] Destrict - Ahmsadabad in tha Registrabon Distnct and Sub Distnct - Ahmedabad — &
The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and hereinabove 11 170000959134 Term Loan RS, 24,031.00 22.40.126.43 14.30 % [Nerade|. Property Dwner ; Mr. Jigneshbhad YVirendrabhai Patel. Bounded by :- East
\évif[hinfﬁo tljay? fror? the datei onhthig publicazi(;n togethtertvr\]/itthceilppilicabledinltere?t, ad;jitiontal indteFr_est, boucnce chargl(-ats[i cost and exgenszs_ttill thg 22,16,095.43 As on as on :ll}cll“l“nf;;ﬁnal Common Plot end Block Mo, F, West : Passage of Flat No, G403, North : Passage of Flat
ate of realization of payment. The borrower(s) may note that Cholamandalam Investment and Finance Company Ltd. is a secured creditor an ; nierest No. G-405, South : Passane of Fiat Mo, G-401. . -
the loan facility availed by the Borrower(s) is a secured debt against the immovable property / properties being the secured asset(s) mortgaged as on 20.10.2026 2911012026 2911012026 @ ) 2 ""‘_‘““'“"i “““"“_'-
by the borrower(s). In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, The Secured Creditor shall be 21 12501148865 WC LIMIT 19,95,126.00 25,014.00 £0,20,140.00 13.00% Date - 24/10/2026, Place : Ahmedabad Union Bank of India
entitled to exercise all the rights U/s. 13(4) of the Act to take possession of the secured assets(s) including but not limited to transfer the same by as on 30/08/2026 as on as on (Inclusive of Penal —
way of sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. The Secured Creditor is also I0/09/2026 10/09/2026 |mm5t@ ﬁl{.' FORM B
empowered to ATTACH AND / OR SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the secured PUBLIC ANNOUNCEMENT
assets(s), the Secured Creditor also has a right to initiate Separate legal proceedings to recover the balance dues, in case the value of the mortgaged TOTAL 42 11,221.43 49.045.00 42.60,266.43 = ; _ haici inpisomein ey
properties is insufficient to cover the dues payable to the Secured Creditor. This remedy is in addition and independent of all the other remedies . e - — _ — . {Regriatian 12 of the solvency and Banknigtcy Buard of Indi {Ligutalion Proces) Fegulations, 2016
available to the Secured Creditor under any other law. The above said Ioandcradit facilites are duly secured by way of mortaage of the assats more spacifically described in the ﬁ::l‘nédua& FOR THE ATTENTION OF THE STAKEHOLDERS OF SUMARROW IMPEX LLP
The attention of the borrower(s) is invited to Sec. 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Section hereunder, by virlue of the relevant documents execuled by you in our favour. Since you had failed lo discharge your liabilities as 5L |PARTICULARS DETAILE
13(13) of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or transferring by way per the terms and condilions stipulated, the Bank has classified the debl as NPA on 27TH0/2026 Hence, we hereby issue this TR &
of sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior written consent of the Secured notice to you under Section 132} of the subyect Act caling upon you 1o discharge the entire Eabdity of the Borrower fowards the N i e SUMARROW IMPEX LLP
Creditor and non-compliance with the above is an offence punishable U/s. 29 of the said Act. The copy of the Demand Notice is available with the sacured creditor as on 29102026, an amount of Rs. 22 40,126.43(Rupees Twenty Two Lakh Forty Thousand One L L L L
undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned on any working day during normal office hours. Hundred Twenty Six & Paisa Forty Three Only) + further Interest and charges from 30/10/2026 in your Term Loan 2. |Date of incorporation of 22-03-21%
_ ) _ Sd/- account and as on 30/09/2026 of an amount Rs. 20,20,140.00 (Rupees Twenty Lakh Twenty Thousand One Hundred 3 ;,T,Emah.! dﬂE:jI:h:lr — T e
Place : Rajkot, Gujarat _ Authorized Officer Forty only) + further Interest and charges from 01/10/2026 in your WC Limit account with accrued and up-to-date o DR LCOt A AOIESTEL N | EXTICNG, s Mo 1 e e
Date : 15.10.2026 For Cholamandalam Investment and Finance Company Limited interast and other expenses, within sixty days from the date of the nofice. failing which we shall exercise ail or any of the nights F”m“'a;dﬂtfm”?m d Laméted Lisdly Perinessiip Act. 2008
under Saction 13(4) of the subject Act. S P L DI
Furthar, you are haraty restrained from dealing with any of the secured assats mentioned in the schedule in any manner whatsoever, 4. |Comorate “jE:“"f" Mo, / Limited | ARP3I841
withautour price consant. This is without pregudice to any other rights avadabla ko us un der the sulject Act and/or any other kaw in force. Leabiiity '“E“’i catan No, of
DCE Bank Limited Your attention is invited to provisions of sub-section (&) of Section 13 of the SARFAESIAct, In respect of tirme available, to redearm corporabe deblar
: : Ll _ = _ the sacured assats. 5 |Address of the registerad office |Registered office: 2031, 45 Fioor, Eden Caramic
BJHE NOR: SILE 10K, S kA, BOny e LAoks oA, DCE BAN K The demand nolice had also been issued to you by Registered Post A D. due to your last known address avadabla in the and prncipal affce {f any) of | Cily, 3A-Natonal Hgtway, Lalpar, Morbi, Gujaral-
Cop. IFCI Bhavan, C.G. Road, Ahmesdanad- 380006 Branch recond, comporata debbor JamR4z
DEMAND NOTICE 6. |Dale of closwe of Insolvency  27.10.2026
UNDER SECTION 13(2) OF THE SARFAESI ACT, 2002 i —— e
t } t Details of movable assets — - 7. |Luidalion commencament 28.10. 2026
Yau the befow mentioned borrower(s), co-barrowar{s) have aveded loan's facility(es) from GCB Bank Limited by mortgaging your immovabla sl. Description Name of the title holder date of corporate debtor [By order of Hon'ble NCLT, Ahmadabad Bench,
properties (securties). Consequent to your defaults your leans were ciassilied 88 nan-performing assets, DCB Bank Limited For the recovery of { | Hypothecation Of Machinenas And Siocks And Book Deblts Al Survey No. 34417 Mis Ganesh Industrias E':;'F ?."' M k,:',..fwzw:ma i
the oulstanding duss, lssued demand nalice under Section 13(2) of The Secunlization And Reconstruction Of Financial Asset And Enforcerment Of Mahavirnagar, Hirawadi, Saijpur Bhoga, Ahmedabador Any Other Piace Of The Barmower Pronciatie - &ﬁlﬂié‘f&n mﬁﬁéwm R
Sacurily Inberest Act, 2002 (e Act), the contants af which are baing published harewih as per Secfion 13(2) of the Act read with rula 3 1) of the Cﬂfﬁgjﬂﬂm”lﬂ"‘”ﬂﬁ““- MR. RAJPUT ROHITSINGH B [Name and regirabon rumber ﬁﬁg‘ﬂg.}. '
Sacurity Interast (Enforcamant) Rules, 2002 ag and by way of service upan wow. Details of the borowers, co-barmawers, prapsries modgaged, ; ﬂﬂﬂgg;ﬁgﬁaﬁﬁ]emj RANJITSINGH of the inschvancy profassional | IBBVIPA-D02MP-ND1321/2025-2026/14545
oulztarding dues, demand notics sant under Section 1302) andamount claimed there urder are given a5 umcer: L acling as iguidator
Ng, | LoamAccountNe. B GUARANTORS NAME Notice Dats Amount sl Nature Name of the title holder m:'gzt;fd s registared with ﬁﬂﬁaﬁgr[g;‘al} 1:?"?;
PAMMALAL RAMULAL KLISHWAHA B ; 1 | All That Piece And Parcel of The Ressdential Immovabds Property Beng Al Bungalow No. A- MR. RAJPUT | 10. |Address and e-mai o ba usad |437H/B, GF, Prakash Bhawan, Ansari Road, Darya
i DRHLSURDDSS646S NITUDEV! PANNALAL KUSHWAHA 15-10-2026 |  Rs. 1.27.6600/ i) Admeasuring 134 Sq. ¥ards Plot And Constructions Therean Admeasuring 153 Sq. Mirs RANJITSINGH for comaspondence with the | Gany, New Dehi - 110002
e s ] In The Scciely Schems Enown s “hardarshan Burgalows™ of Pankshil Vinar Housing RAMSHAKALSINGH ligguiidatar Crerespandance Emalkld; i bhartijznigmad com
Description Of The Immovable Property : ALL THAT MECE AND PARCEL OF PLOT MO 155 AS PER K. JADMEASURING 57.79 society Lid, Constructed On Survey No. 364 + 365, T.p.s. Mo. 1071, Finad Plot Mo. 62 Paiki (GUARANTOR & and cirp sumarrowiEgmail com
SOLMTAS, AND AS PER SITE ADMEASURING 61.87 SILMTRS LE. 74.00 SOLYARD ALONG WITH 38.31 S0.MTRS UNDEVIDED SHARE 6211 Mouje Nikol, Taluka Asarva Registration Distict Ahmedabad And Sub District of MORTGAGOR] Nolica 1a hereby ghvar that i Naional Company Law Trbunal, Court.2. Alenedabad Banch
IN ROAD AND C.0.P OF PRATHAM RESIDENGY SITUATE AT NEW BLOCK NO.231, OLD BLOCK NO.215. SURVEY NO.197, TOTALLY Ahmedabad -12(nikol) Boundaries (A5 Per Mortgage Deed Bearing Reg, No 215452021 has ordered the commencement of figuidation o Sumarrow Impex LLP on 28th Otober 2026
ADMEASURING 17825 SO.MTRS, ARAR RS, 13 90 FAISA OF MOLIE HALDHARL, TA KAMREJ DIST. SURAT {The Secured Assets) East Margin Land & Unif No. A-17, West Margin Land & Suraj Bungalows, North; Margin {copy of the order uploaded on 29.10.2026) under Sectian 33 of the Insalvency and
DRELSURO0415121 f LT ST 2 aml il G
. : S/
, | 13342500000310 5 MILAMKLMAR MANHERLAL MERCHANT & 05102026 | Re 1570120011 ------—_+ Bt ,ai'f,,
* | DRBLSURDOS09469 JRSHMIN NILAMKUMAR MERCHANT e Date: 30.10.2026 Place : Ahmedabad Authorised Officer CANARA BANK Liuidato - Sumarrow Impex LLP |
& DRELSURDDR42750 Date:; 31-10-2026 Reg No. IBBLIPA-D02/IP-N01321,/2025-2026/14545 I
Place: Delkl AFA wabld B 30.06.2027 |

Description Of The Immovable Property : ALL THAT RIGHT TITLE AND INTEREST IN PROPERTY BEARING HOUSE NO.38
ADMEASURING 40 50. MTRS., IN SAI NAGAR SOCIETY, SITUATED AT REVENUE SURVEY NO_Z01, TO 206 TOWN PLANMNING SCHEME
NO12, FNALPLOT NO.I0Z, MOJE ADAJAN, CITY SURAT [The Sscurad Assets|

VITTHAL GOVINDA DAKAVE & MANGAL
GOVIND DAKAVE & GOVINDA VISHNU DAKAVE

Description 0f The Immovable Property - ALL THAT PIECE AND PARCEL OF THE RESIDENTIAL PREMISES BEARING FLAT NO.303
ADMEASURING 6E5 SCLFEET EQUIVALENT TO &1.80 S0.MTHS. OF SUPER BUILT LUiF AREA ON THE 3RO FLOOR OF AESIDEMTLAL
BUILDMG EMOWN AS ‘MANEK — &', WITHIN THE RESIDENTIAL CORMPLEX KNDWRHN AS 'SWAPNALDE' STANDING DN THE PORTION OF
THE SAID FROPERTYSURVEY NGO, 1747472 PAIKI NOW KNOWN AS SURVEY NO 17458017270 AND SURVEY NO.174/8/1/211 OF
VILLAGE SOLSUMEA, TOTAL ADMEASURING 16052 SOLMTRS,, TA: UMBERGADN, DIST | VALSAD. {The Secured Assets)

MARAVANA SHOBHANABEN KARSHANEHAI &

Asset Reconstruction Company (India) Ltd. (Arcil)
Acting in its capacity as Trustee of various Arcil Trusts
28, Senapati Bapat Marg, Dadar (West) Mumbai-400 028 | Website: www.arcil.co.in; CIN-LE5980MHZ00ZPLLC 134384

3 CRHLSLVI055630G 19-10-2026 Rs.12,62,802"

Arcil office; The Ruby, 10th floor,

PUBLIC NOTICE FOR SALE THROUGH ONLINE E-AUCTION IN EXERCISE OF THE POWERS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 (SARFAESIACT)READWITHRULES 6, 8 & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Motice i hareby given b the public in general and 1o the Borrowes (5] 7 Guarantor |s) { Mortgagor (5}, in particular, that the below descrbed immovabla progety/ies morgagadichanged 1o the Aszel Raconstruclion Company (ndia)
Limited, acting in s capacity a3 Trusies of various Arcil Trests (“ARCIL") (pursuant to the assignment of financial asset vide regisiered Assignment Agreements), will be sold on “As is where is”, "As iswhatis”, "Whatewer there is”
and “Without recourse basis” by way of online e-auction, for recavery of outstanding dues togather with lurther mberest, charges and cosls etc., as detaded below in larms of the provisions af the Securitization and Reconsiruection of
Financial Assets and Enforcament of Secunty inferestAct, 2002 {*Act”) read with Rules 6, B and B of the Security InterestiEnforcement] Rules, 2002 [Fules”)

4, FRHLAAJI0G4 1745 21-10-2026 | Rs.5.23,901.6%-

BHUPAT PUNJABHAI MAKVANA Name of the Borrower / Dutstanding amount as per Possession Date &
Description OF The Immovable Property : ALL THAT PIECE AND PARCEL OF THE RESIDENTIAL TENAMENT NO. 47, REVENUE SURVEY Co-Borrower/s/Guarantors sﬂ;g‘aﬂ‘t r};““ﬂ SARFAESI Notice dated typeand | Do St J}n":;t:r %Zﬁ;?ﬁg{ “;jﬁ:f:“ Time of
NO.146 PAIKI 8, PLOT ND.228, ADMEASURING 38.12 SOUMTRS, AVADH RESIFDENCY SHAPAR ROAD, PIPALIYA PAL. LODHIKA, Mortgager's 27.01-2026 respectively date pe E-Auction
RAJKDT | The SBecured Assats) Borrower: Loan Account Nos. Arcll - Rs. 1263987 [ Rupees Twelve Physical Willbe | Row Housel Rs.60554/- Rs, 605540/ 16-12-2026
RAJESH KLUIMAR BABURAM YADAV & MriMrs, PRAKASHBHA LAP1STROOO127E3S Trust -2026 | lakhs Sixty Three Thousand Nine | Possession jarranged onl {37 sq.ft. |Rupeaes Sixty Thousand| Rupees Sic Lakhand  [2:00 PM TO
5. | DRHLSURDOS43465 SARITA DEVI BAJESH KLIMAR YADAY 21-10-2026 | Rs.3.13.200/ ﬁEHA‘:EmEm Chelamandalam Investment | =013 Hundred Eighty Seven Only on roquest and Five Hundred and | Five Thousand and Five | 4:00PM
angs £ L - y i
Description Of The immovable Property ; ALL THAT PIECE AND PARCEL OF THE FLAT NO, 403, 4TH FLOOR, ADMEASURING 254 s and F“‘E::* Company s 22-01-2026 + 'E'“‘B" 25-05-2026 Filty Four Only | Hundred and Forty Ony
$O.FTS, |E.27.31 $0.MTRS, BUILT UP AREA INDEVIDED SHARE IN THE LAND I SAI PALACE SITUATED AT BLOCK NO.152 OF SHANTI MriMrs. KANTABENRATHOD s il il b ol v

NAGAR IN PLOT NO.90 & 91, TOTALLY ADMEASURING 116.90 SO.MTRSOF MOUJE KADDDARA, TA.PALSANA, DISTSURAT (The Description of the Secured Asset boing auctionad: Al thal plece and parcel ol mmovable proparly beanng Shop Mo 4 on the Ground Floor admeasunng 12,77 sg.mirs. along with undivided share inhe land of Rosd & COP of

Secured Assets) Building! Block No. E in Harsidhiu Apasmant Co. Op. Housing Society Lid. (Reqi. No. G-16154 on 24/051553) siuated al R. S, No. 67 paikes, Block No. 111, T Scheme No. 23 (Kosad), FP. No. 568 of Moje \iage: Kosad,
ABRLILMISA JAVED EHAM{Decpasad THROUGH HIS LEGAL Tatuba: Sural Clty, District Sural, Baunded as undes: East: Opan Space, Wast Shog Mo, 3, Noeth: Shop No. 5, Sauth: Road,
HEIR SALMAAN EHAN & REZWAN JAVED EHAN & AHESAN Borrower; Loan Account Mos. Arcil - Rs. 1383245 [ Rupees Thirleen Physical Willke | Row Housel Rs.58T35/- Rs.587350/- 16-12-2026

B. H52600005883 JEVED KHAN & JAVED MUNIR ¥EHAM [Deceased) THROUGH [ 21-10-2026 | Rs.d4.87 BY7.357% MribMrs. KAMLESH HLIMSTRO0044479 Trust -2026 | Iakhs Eighty Three Thousand Two | Possession (arranged on) - 432 sq.fi Rupeses Fifty Eight Ripeas Five Lakh and 200 PM TO
HIS LEGAL HEIR SALMAN KHAN & RIZWAN JAVED KHAN & KUMAWAT [alias) Cholamandalam Investment | - 013 Hundred Forty Five Only an request Thousand and Seven | Eighty Seven Thousand | 4:00PM
AHESAN JAVED KHAN ﬁ:ﬁ’ft“*‘”m and Finance Company as on 22-01-2026 + further | 26-05-2026 Hundred and Thirly- | and Thres Hurdred and
Description Of The Immovable Property : ALL THAT PIECE AND FARCEL OF PROPERTY BEARING FLAT NO _A/407 ADMEASURING MriMrs. KANKU BAI Limited Interest thereon + Legal Expenses Five Only Fifty Qnly
ABOUT 660,00 SOUFEET. EQUINALENT TO §1.32 S0.MTRS,, SUPER BUIT UP AREA, SITUATED ON THE FOURTH FLOOR OF THE Mr/Mrs. SUKH LAL

BUILTHMG EMOWHN A% © PRINCE PARK CO-0F HOUSING SOCIETY LTD” COMSTRUCTED ON THE N.A LAND BEARIMNG SURVEY NO,337
ADMEASURING ABOUT 25253.00 50, MTRS., PAIRI PLOT MO5,6,21 AND 22 TOTAL 901,56 50, MTRS., SITUATED AT VILLAGE
EARWAD, TA: VAP DIST: VALBAD {The Secured Assats)

JAVED MUNIE EHAN |Decassed THROWGH HES LEGAL HEIR
SALMAMN EHAMN & RIZWAN JAVED KHAMN & AHESAMN JAVED

KHAN & ABRULNISA JAVED KHAN [Deceased) THROUGH HIS

Description of the Secured Asset being auctioned: All that piece and parcel of immovable property Plot No. 265 as per appoved plan admeasuring 4018 sq. mtrs, & as per booking plan admeasuring 40, 14 5q. mirs., along with
7640 s0. mirs. undivided share in the land of C.O.F. & 16.28 sg. mbrs, undivided share in Rcad, Rasta tolal admeasuring 64,06 55, mirs, having ground floor Construction in “Shiv Sagar Residancy- 2° Constructed on kand bearing
Reverue Survey Ma. 144, Block Mo. 35916 5q. mirs., siluated at Moje Village: Dastan, Taluka: Palsana, District: Sural Boundanes: EAST Plol Mo, 290 WEST. Socialy Road MORTH: Pliat No. 286 SOUTH: Plot Mo, 284,

Pending Litigations known to ARCIL : NIL Demand Draft to be made in name of © Arcik-Trust-20264013 | RTGS details - Arcil-Trus!-2026-013, Trust account No - 5750001756433,
Encumbrances/Dues known to ARCIL : Nil Bid Increment amount : As mentioned In the BID document HOFC Bank limited, Branch: MUMBAI - KAMALA MILLS, IFSC Code: HDFC0000542

T. 352600003385 26-10-20246 Rs.1,36,41%/

+ Last Date for submission of Bid ; Payable at par Mame of Contact person & number ; Mrldrs, ME. KAUSHIE PATEL 99256799592 Mribirs. kaushikgi@chola. muregappa.caorm,
LEGAL HER SAL’AmmﬂﬂEﬁwﬂ‘;"ﬂ JAVELKHAN G One day before auction dale Mriirs MR RAHUL ), DHOBI 8758587337 rahudi@chola murugappa.com, MuMS Wasm Sayed 022- 66541376 collectionsB@arcil.con
Tarms and Conditions:

Description 0f The Immovable Property : ALL THAT PIECE AND PARCEL OF PROPERTY BEARING FLAT HO-403 4 TH FLODR A
BUILDING "MEET APPARTMENT” PLOT NO.11 & 12, SURVEY ND.332/1, SAI NAGAR, NR. STJOSEPH SCHOOL, DUNGRI FALIVA,
DHARMPUR RDAD, VILLAGE -KARVAD, TA: VAP], DEST: VALSAD. [The Secured Assets)

1. TheAuction Sake s being cohducted through e-auction through the website hitps:ixpartauction.com in and as par the Tarms and Conditions of the Bid Document, and as per the procedure sat oul thaeain,

2. TheAuthonsed Officar A0 W ARCIL shall not be held responsible for intemet connectivity, nabasork problams, system crash down, power failue el

3. Atany stage of the auction, the AD may acceptrejectmodify'cancel the tedfoffer or post-pone the Auction withoul assigning any reason theraol and without any pnornotice.

4 The successul purchasen'bidder shall bear any staiutory dues, taxes, fees payable applicable GST on the purchase congideration, stamg duty, registration fees, ete. thatis requirad to be paidin ceder 1o gef the secuened assat
conveyed'deliverad in hisherits favour &5 perihe applicablalaw,
The infending bidders should make their own indspendent enquines! dus diligence regarding encumbrances, litle of secured asset and daims/nghis/dues altecting the secured assels, including stabulory dues -atc., pror o
submitting thedr bid, The aucton edverisement does not consfilute and will not constitute any commibment or any representation of ARCIL. The Authorized Officer of ARCIL shall ot be responsible in any way for any third-party

You tha borrgwer's and co-horowers/guarentoes are therefore calied upon to make paiyment of the above menfioned demanded amount with
further mieres! a5 mentioned hereinaboyve in ful within B0 days of this nofca faing which tha undersigned shall ba constrained $o fake action undar
lha act o enforca the abowa-meantioned secunties. Yaur allarion is imd#ed bo pravisians of sub-sechian [8) of 2achion 13 of lha act by vidue of which 3
you are al libery i redesn (he secured asselwithin penod slipulated in the aforesasd provision, Please nale thal a5 per sechion 13(13) of the said

aci, you are resirained from transferming e above-redermed secunties by way of sale. lease o cthendse wihout oue Sonsant, clarmnsinghls/duss.
Date: 31072026 Sdl. Authorized Officer 6. The particulars specfied Inthe auction notice published in the newsgaper have bean stated ta the best of the infsrmation of the undersigned, howaver, undersigred shall not be rezpansible ! liable for any effar, misstalameant ar
Place: SURAT, RAJKOT, SILVASSA, VAP [Gujarat) For DCB Bank Limited. omission,

7. The Bomower! Guaraniors! Morgagors, who are &able for the sasd autslanding dues, shell freat this Sale Nofice as a notice under Rules 8 and 3 of the Securily Interest (Enforcement) Rules, about the holding of the above-
mignticnad auction sale.
&, Inihe event, the auction scheduled herainabove fails for any reason whalzoever, ARCIL has the right to sel the secured assat by any other methods under the provisions of Rule 3(5) of the Bules and the At

— Place : GUJARAT | Date : 31-10-2026 Sdi- Authorized Officer Asset Reconstruction Company (India) Ltd. [Trustee of Arcil-trust-2026-013)
IDFC FIRST Bank Limited
fersiwhile Eapit?ﬂ First Limited anfi Bank ) Ad - E T - w L - - d
smalgamatodwih DFC Bank i vait Energy Transitions Limite
Reogisansy Officd- KRN Toases, Mty Fisor, Hanirgtan Rosd, \ ( Formerly known as Advait Infratech Limited)
APPENDIX 1':’ﬂ!'?::;:};g{:§piﬁfﬂ?" NOTICE Advait Ene gy Registered Office : KIFS Corporate House, 1st Floor, Iskeon Ambli Road, Beside Hotel Planet Landmark, Mear Ashok Vatika, Bopal,
e l' ¥ " = . " ¥ o = " " ¥
VWihereiss the Undersigred being e Authorised Oficer of e IDFC FIRST Bank Limitec Tianaliianal Ahmedabad 380058, Gujarat, India. » Tel No. : +91 79 48956677 » E-mail: info @ advaitgroup.co.in » Website : www.advaitgroup.co.in
(sstwile CapitalFirs L mited and amalgamated with DFC Bank Linited)under he e Statement of Unaudited Financial Results for the Quarter and Half Year Ended 30" September, 2026 (% in Lakhs]
| | MdieA [orermen G ¥
InfereslAct, 2002 and in exercisa of powers confermad under sacion 13(12) read with rule 3 of Standalone Consolidated
the Security Inferast (Enforcement) Rules, 2002 issued a demand notice dated 19-08-2026
calling upen the borrowar, co-borrowars and guaraniors 1. MITHILESH PANCHDEV 3, Particulars For he- Quarter Ended Halt Year Ended Year Ended For the Querier Ended Halt Year Ended Year Ended I
RAD, 2. VARISHKUMAR PANCHDEV RAD, 3. ANJAMADEV| PAMCHADEV RAD, Mo, Seplambsar 30, Jung 340, Septembar 30, | Sepiembar 30, | Seplember 30, | March 31, Saplembar 30, June 30, September 30, | Seplembsar 30, | Seplember 30 March 3
4, PANCHDEV RAO to repay the amount mentioned in the nofice being Rs. 2026 2026 2025 2026 2025 2026 2026 2026 2025 2026 2025 206
13,81,881.98)- (Rupees Thirtean Lac Eighty One Thousand Eight Hundred Elghty {Unaudited) | {Unaudited) (Unaudited) | (Unaudited} | [Unaudited) | Audited) (Uneuwdited] | (Unaudiied) |mnsssessfesmes | (Unaudited) | (Unaudited) {Audsied)
r':;ipﬁt-“; JJ!,."HE'?; Egr'rf;:;'nm;"'ﬂ 8 on 18-Aug-2026 within B0 deys fram the dats of 1, | Total Income from Operations 17,005.72 | 1293373 | 9.546.03 | 2993945 | 1B.801.72 | 4476858 | 2200391 | 17927.25 | 15686.06 | 40.021.16 | 27.530.47 | 71.452.44
The barrowers having fafed to repay the amount, notice is hereby given i the bormewer 2, | Prafit! (Loss) before exceplional and 2.318.28 1,695.07 1,387.01 4013.34 244445 | 6,244,995 2718911 208210 150634 | 4811.21 2,788.14 7,787.51
gnd Tﬂglﬂi‘g _inb;;!n?mnfal that the gindﬁsﬁgned I?asghmhfnss:;slnl of amﬂejmfl extraordinary items and faxes
ges in exercise of powers confarred on him under suk - saction {4) o —
seclion 13.;.1,5,{";,5;1 with mbrgcaqmpsﬁa;umﬁ. .ntergs.iEnr.,',EEmEn{] Rules, 2002 on his 3. | Prafit / (Loss) before taxes (after 2.318.28 1,695.07 1,387.01 4013.34 244449 | 624155 2719.11 208210 150534 | 4811.21 2,788.14 7,787.51
29" day of OCT 2026. exceptional and axtra ordinary llems)
1 TGN [ B 2ol SNet A pURSR M Jen ol 18 Niaey GRLTONSH Gk deal vl 4. | Profit { (Loss) after taxesiafter exceptional | 1,71027 | 126300 | 102086 | 297328 | 183082 | 462428 191847 | 148015 | 101768 | 33oee2 | 191057 | 550653
the property and any dealings with the property will be sublect to the charge of THE IDFC ; ’ P FR ristrs et e ey ErEs e i P di ki ke
FIRST Bank Limited (erstwhile Capital First Limited and amakgamaled with IDFC Bank and extraordinary tems) & Share of
Limited) for an amownt of Rs, 13,81, 861.98) (Rupees Thirteen Lac Eighty One Thousand Joint Venture! Associates
Eight Hundred Eighty One And Ninety Eight Paiza Only) and interest thereon, :
The barmower's atlenion is invite tn provisions of sub — Section (8) OF Section 13 of the 5. | Total ﬂﬂmprehmsn-‘e Profit! (Loss) 1.,709.06 | 1.270.15 1.137.37 29791 200284 | 47229 191887 1,485.31 1,109.61 3,404.18 2.066.21 5,508.21
Act, in respectof time available, to redeem the secured assats. for the period
Description of the Immovable properties. 6. | Equity Share Capital 1,085.04 1,084.30 1.093.54 1,095.04 100354 | 1.084.30 1,085.04 1,084.30 1,093.54 | 1,00504 1,083.54 1,094.30
All That Piece And Parcel Of Flat Mo. 303, Admeasuring 42,94 Sq. Meters Carpet Area, [Face value of Hs. 10/- each]
Admeasuring 2.4 S0, Meters Wash Area, Totally Aomeasurng 45,08 Sq. Meters- Campet . [ R _ R R R _
Ares, Admeaswing 51282 5q. FL le, 47,65 Sq, Meters Bult Up Avea, Alongwith T Fles_ewe [E_xcludmg revaluation reserve] 25,031.44 26,717.95
Proportianate Undivided Share In Ground Land Admeasurng 18.87 5. Meters, "Buiding 8. | Basic Eamning per share [ In Rs. } 15.62 11.54 9.43 2r.16 16,84 42 41 16.83 12,70 8.87 2953 16.53 47.43
e el D o St B et ERAPee it 8 9. | Diluted Eaming per share { In Rs.) 15.58 11,53 9.41 2710 16,72 42,34 16.79 12,68 8.7 29,46 16.41 47.36
Stuated At Moje Village: Dindof, Sub-distict & Taluka: Sural Gy {udhna), Crstrict: Sural, Stabe: Motes: 1. Theabove isan extract of the detads fonmat of quanery financial results as on 30" Sepiember, 2026 filed with the Stock Exchange urr:lerregulatluns 33 of the SEBI [LODR] Regulations, 2015, The full format of the Financial Results are available on the
E?_'@Hgm'wﬂm“#dpiﬁfﬂ:_lm' F‘Da'j'!’_'ﬂ{'”'“_ﬂ Hu' C'West: intemal Road & Stock Exchange websila [www bsainda com| and on the comgany wabsita fwww. advailgroup.eo.in].
BuikdingMo. H Nesth: Infemal Rnad & Socisty Wal South: Adj Building No. E - 2, Figures have been re-grouped re-classified to make them comparable o the figures whersver necessary,
Authorised Officer 3. The above unaudited rasults wers reviawed by the Audit GCommities and eppraved by the Board of For and on behalf of the Board of Directors of Advait Energy Transitions Limited
Date: 79-Det-26 IDFC First Bank Limitwd Directors in the meeling hald on 307 October, 2026, Sd-
Place: Surat, Gujarat {erstwhila Capital First Limited and Shalin Sheth
Loan Account No : 55565752 amalgamated with IDFC Bank Limited) Place: Ahmedabad. Managing Director
Date : 30" Oclober, 2026 DIN: 02911544
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EXTRACTS OF STANDALONE AND CONSOLIDATED UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED ON SEPTEMBER 30, 2026

(X in Lakhs)
Al 2uaid asrad wiol 539 260 8. Aol dla-i Standalone Consolidated
C‘llﬂ Q@C'l\l Q’Z-i.fs 2.3 [il[alhl“l 2 %LQ‘[ q@:'qulvﬁ ALY @ . Quarter Ended Half Year Ended Year Ended Quarter Ended Half Year Ended Year Ended
SN | Particulars 30-09-26 30-06-26 30-09-25 30-09-26 30-09-25 31-03-26 30-09-26 30-06-26 30-09-25 30-09-26 30-09-25 31-03-26
R (Refer Notes below) Unaudited Unaudited Unaudited Unaudited Unaudited Audited Unaudited Unaudited Unaudited Unaudited Unaudited Audited
IT 2] '2]" iy '2‘] E‘] d ?2) a Oa 5 1| Total Income from Operations [net 98787 | 65290 | 90045 | 184077 | 17151 | 386730 | 109803 | 96172 | 100818 | 205975 | 183071 | 4310.08
) 2| Net Profit | (Loss) for the period (before Tax, Exceptional and] or Extraordinary items#) 30.54 (97.58) 69.62 (67.03) 74.51 150.71 28.13 (124.64) 34.06 (96.51) 0.84 96.58
. 3 | Net Profit | (Loss) for the period hefore tax (after Exceptional andjor Extraordinary items#) 30.54 (97.58) 69.62 (67.03) 74.51 150.71 (22.85) (214.78) 34.06 (237.64) 0.84 98.96
ra" sa‘l c‘n C'I I ra" 2 I IO"H I ri\eli alal I 4 | "Net Profit | (Loss) for the period after tax (after Exceptional andjor Extraordinary items#)" 27.58 (100.74) (15.24) (73.16) (14.55) 44.40 (25.21) (211.04) (41.79) (236.36) (69.61) 8.19
. N c A N N . 5 | Total Comprehensive Income for the period [Comprising Profit/ (Loss) for the period (after tax) and Other 21.27 (100.49) (15.87) (73.22) (14.62) 9.72 (25.52) (210.79) (42.42) (236.42) (69.68) (35.99)
Yurd: 5ad chams yasisl A-A st 2 [Agdlui ddd oflon Comprehensive ncome (ftr tar]
AAML a@ °&C{l Htf[l, %‘}l T 3"{‘{12’{\[3{[ "l°b'°k‘l b{:&él M‘}l 2121 6 | "Equity Share Capital (Face Value of 31/- per share)" 1911 19111 1911 1911 1,91.1 1911 19111 1911 1911 1,91.1 1911 1,91.11
T
A oY a
30 ARl AL 6l 2AAS A-A5U 30£. ¥z WIS ~2 AHUAAL 0. ¥R Basic and dilted EPS ) 001 0.05) 0.01) 004 001] 002 001) 0.1 0.02] 012 004) 001
2511 Q-1 2{[@[ 9Y, ¥ U3 UR 6l QL. [%C{Q:l E.lell"l, a 1. The above is an extract of the detailed format of Quarterly and year ended Financial Results reviewed by the Audit Committee and approved by the Board of Directors at their respective meetings held on October 30, 2026 and the same is filed with the BSE
N o Limited and National Stock Exchange of India Limited under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of Quarterly Financial Results and Notes thereto are available on the website of the
'l{.(f‘l '1_‘\“{ utt?\va\bt%tcu 0.9¢25lladl Q‘ll‘%_l\\gx’ex RUEUR Stock Exchanges at www.bseindi Erl'nm and www.nseindi r'nmgand also on the Company’s wgbsitegat www.sambhaav.com. ! ’ !
618, 9y, YO AU YU NSE ['\‘lfrél 19€.3WUISv2 AU 0.4 2. The impact on net profit | loss, total comprehensive income or any other relevant financial item(s) due to change(s) in accounting policies shall be disclosed by means of a footnote.

3. #- Exceptional and/or Extraordinary items adjusted in the Statement of Profit and Loss in accordance with Ind-AS Rules | AS Rules, whichever is applicable.
Place : Ahmedabad
Date : October 30, 2026
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For and on behalf of the Board of Directors
Manoj B Vadodaria

Chairman & Managing Director

DIN: 00092053
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o B e NILA SPACES LIMITED
(1) () () NTLA (CIN : L451006J2000PLC083204)
1. [giRe 2aigiadum SUMARROWIMREXTLP SPACES Registered Office: 1*'Floor, Sambhaav House, Opp. Chief Justice’s Bunglow, Bodakdev, Ahmedabad - 380 015.
g e D M 1T e p Phone: +9179 4003 6817/18 Fax: +91-79.26873922 Sean (o viow
5 |eEe A aan ARe Bae  |ehrear o £l e, [0 s araleladl E-mail: secretarial@nilaspaces.com Website: www.nilaspaces.com Financial Resutls
el /-da o uérRnBise, 200¢ 48 EXTRACTS OF STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED ON 30TH SEPTEMBER, 2026
5. [Pz Bl SR IS WA o, [PAPIOAL [ in Lakhs Except EPS)
(a2 s @l susifeziad. Standalone Consolidated
[P Al T oA e o [Tl ol 2 70 3L, e o, S5t v s (2L B Quarter Ended Half Year Ended Year Ended Quarter Ended Half Year Ended Year Ended
yravillEu (A5 ad) § ur-uy [Rartasisd, aiaue, Hizel, a2 - 38 3% SN Particulars 30-09-26 30-06-26 30-09-25 30-09-26 30-09-26 31-03-26 30-09-26 30-06-26 30-09-25 30-09-26 30-09-26 31-03-26
T T Unaudited Unaudited Unaudited Unaudited Unaudited Audited Unaudited Unaudited Unaudited Unaudited Unaudited Audited
. [Sraleardll Rl 29.10.202
Rl : 1| TotalIncome from Operations net) 206102 | 39135 | 421835 | 687237 | 830163 | 1627135 | 381752 | 466685 | 421835 | 848437 | 830163 | 1850184
0. |dhilRe tacied BBt agaad |Re.10.20%E 2 Net Profit | (Loss) for the period (before Tax, Exceptional items) 824.53 977.61 942.7 1,802.14 1,774.85 3,692.03 814.63 1,149.86 773.83 1,964.49 1,584.85 3,989.33
udlvt (1t-JaNCLT, 2Asiate d, 512-2 41 3 Net Profit | (Loss) for the period before tax (after Exceptional items) 824.53 977.61 942.71 1,802.14 1,774.85 3,692.03 814.63 1,149.86 773.83 1,964.49 1,684.85 3,989.33
TA(Liq.)/8(AHM)2026 1 C.P.(IB)/250(AHM)2024 - - - —
URELglRL) 4 Net Profit | (Loss) for the period after tax (after Exceptional items) 596.40 730.85 655.89 1,327.25 1,255.52 2,660.73 588.95 859.75 533.85 1,448.70 1,118.43 2,875.77
(uterd 164 2. 10,2022 Uy BuAlS s A B) 5 | Total Comprehensive Income for the period [Comprising Profit | (Loss) for the |  595.69 72959 655.10 1,325.28 1,253.94 2,656.79 588.24 858.49 533.06 1,446.73 1,116.85 2,870.83
¢ [211[}{32{&13 5[3{ 6Tartt [?vf&ﬂ«{v%ﬂ ol -t period (after tax) and Other Comprehensive Income (after tax)]
pisatadunataldlne - IBBIIPA-002/IP-NO1321/2025-2026/14345 6 | Equity Share Capital (Face Value of 3.1/- per share) 393889 | 393889 | 0393889 | 393889 | 393889 | 393889 | 393689 | 393889 | 393689 | 393889 | 393889 | 393889
. [[afFaiead ur-uy wid S, Folld [4378/B, GF,usia man, »{adl 43, sRusiey, 4dl Redl 7 Reserves and Surplus (Excluding Revaluation Reserve) 13,213.14 13,138.00
i Alwda 6 “T1000R, _ 8 Earning per share of . 1/- each (from Continuing and Discontinuing Operations)
ip.bhartijain@gmail.com —
0 AR A AR IE 4378/8, GF, wote et il als, el sty, - R ed] Basic (in %) 0.15 0.19 0.17 0.34 0.32 0.68 0.15 0.21 0.14 0.36 0.29 0.73
luzald U1y 2 S -11000% Diluted (i) 0.15 0.19 0.17 0.34 0.32 0.68 0.15 0.21 0.14 0.36 0.29 0.73
:lmw;f’é;g;;gizitua'n@gma”'com AT 1. The above is an extract of the detailed format of quarter and year ended Financial Results reviewed by the Audit Committee and approved by the Board of Directors at their respective meetings held on October 30, 2026 and the same is filed with the BSE Limited

and National Stock Exchange of India Limited under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of quarter and year ended Financial Results and Notes thereto are available on the website of
the Stock Exchanges at www.bseindia.com and www. dia.com and also on the Company’s website at www.nilaspaces.com.

wiefl Al st vud 8 & Aaa su-ll €l Reyna, £2-2, vusiae 69 Sl 91 dl-sawl 43,

201e lsan 33dsn 2¢ vilsder 202 e WAy YR S s Aasiall-d QU (Buef) ug sand 2. The impact on net profit | loss, total comprehensive income or any other relevant financial item(s) due to change(s) in accounting policies shall be disclosed by means of a footnote.
Sz 2B (ol 156 2¢. 10,202 & U A% e} spawni 2l B). 3. #- Exceptional and/or Extraordinary items adjusted in the Statement of Profit and Loss in accordance with Ind-AS Rules [ AS Rules, whichever is applicable.
d))- Place : Ahmedabad For and on behalf of the Board of Directors
oidl ¥at Date : October 30, 2026 Deep Vadodaria
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